(b) ifs0, the names of tax defaulting companies who have not paid the tax during the last
three years, till date; and

(c) what action Government proposes to take or has taken till date for speedy recovery of

above mentioned dues from corporate sector, the details thereof, year-wise?

THE MINISTER OF STATE IN THE MINISTRY CF FINANCE (SHRI 8.8, PALANIMANICKAM ):

a)to(c e informatian is being collected and will be laid down an the Tabkle of the House.
The inf ion is bei Il dand will belaid d hie Table of the H
Exchange of fake currency issued by ATM
T2072. SHRI OM PRAKASH MATHUR « Will the Minister of FINANCE be pleased to state:

(a) whether the incidents of fake currency from ATM machines as well ag from note bundles
issued by barks have increased in recent days and hence comman man are being adversely
affected;

()  whether banks do not exchange such fake currencies submitted by the common man,
thus ensuring these currencies remain in circulation; and

(c) whether Government is about to take & decision in this regard that a customer will be

fully paid in case he returns & fake currency note?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMG NARAIN MEENA):
(a) Reserve Bank of India (RBI) have reported that a few complaints have been recelved by them

regarding counterfeit currency being dispensed through ATMs. The details are given below:-

Year (Jan-Dec) Na. of Pieces
2007 07
2008 04
2009 08

(b)) and (c) Each banknote, an examination, if found counterfeit, has to be impounded in
terms of extant instruction issued by RBI to all the banks vide Master Circular dated July 1, 2009 and
a recelpt is to be issued to the tenderer. The note is branded with a stamp "COUNTERFEIT
BANKMNOTE". As such the note is impounded by the Bank and forwarded to the police autharities for
further investigation by filing FIR. Since the counterfeit note has no value, no exchange will be paid by
the Bank.

Payment by TPAs in Insurance Sector

2013, SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of FINANCE be pleased to
state:

1 Original notice of the question was received in Hindi.
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(a) whether it iz a fact that the Central Bcard of Direct Taxes (CBDT) had issued & circular
dated 24th November, 2009 in connection with application of provisions of gection 24J of Income
Tax Act in the case of payments by the Third Party Administrators (TPAS) in the insurance sector to
Hospitals;

(b) if 80, the details thereof and whether any model format has been issued to the TPAS in
which the auditor's certificates are to be issued;

(o) the time limit by which the certificates are to be issued; and

() the basis on which the 203 certificates are to be issued to hospitals in case a TPA makes
an interim payment to Government 7

THE MINISTER OF STATE IN THE MINISTRY CF FINANCE (SHRI S.8. PALANIMANICKAM )
(&) Yes Sir. The Central Board of Directaxes has issued & Circular No., 8/2009 dated 24th November,
2009 to clarify the rule position of deductibility of tax at source an payment by TPAs to hospitals etc
/s 194, of the Income Tax Act (the copy of the circular is given in the Statement (see below).

(b)) to (d) The circular clearly provides that a certificate from the Auditor of the deductee
assesgee stating that all the taxes and interest on the above receipts have been paid by the deductee
assesses (hospitals etc.) would be treated as sufficient compliance for the purpose of section 201
(1) of Income Tax Act. No time limit has been specifically given in the circular as the effect to
compliance to section 201 (1) shall be considered by the AC only on the presentation of Auditor's
certificate by the deductor. The certificate u/s 203 has to be issued by the deductor, as usual, In
accordance with the provisions of law.

Staterment

Cirotiar issued by GBOT regarding appiication of provision of
Section 194J of Income Tax Act

Oirctiar No. -8/2009
F.No. 385/08/2009‘/7—(5)

GOVERNMENT OF INDIA
Ministry of Finance
Dspartmsant of Revenus
Central Board of Direct Taxes
New Delhi, dated the 24th November, 2009

Sub: Applicability of provisions under Section 194 of Income Tax Act'6l in the case of transactions
by the Third Party Administrators (TPAs) with Hospitals etc.

A number of repregsentations have been received from wvarious stakeholders regarding
applicability of provisions under Section 124J of Income Tax Act'é1 on payments made by Third Party
Administrators (TPAs) to hospitals on behalf of insurance companies for settling medical/insurance
claims etc. with the hogpitals.
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2. The matter was examined by the Board. As per provisione of section 1944 (1) "Any
person, not being an individua or a Hindu undivided family, who is responsible for paying to a

resident any sum by way of—
(a) fees for professional services, or
(b) fees for techrical servces, [or]
(c) royalty, ar
() anysum referred to in clause (va) of section 28

shall, at the time of credit of such sum to the account of the payee or at the time of payment
thereof in cash or by issue of a chegue or draft or by any other mode, whichever ig earlier, deduct an
amount equal to ten per cent of such sum as income-tax on income comprised therain...” . Further
as per Explanation (a) to 194J "orofessional services” means services rendered by a persan in the

course of carrying on legal, medical, engineering ar architectural profession ete..'.

3. The services rendered by hospitals to various patients are primarily medical services and,
therefore, provisions of 194J are applicable on payments made by TPAs to hospitals etc. Further for
irvoking provigions of 194J, there ig no stipulation that the professional services have 1o be
necessarily rendered to the perason who makes payment to hospital. Therefore TRPAs who are making
payment on behalf of insurance companies to hospitals for settlement of medical/insurance claims
efc. under various schemes including Cashless schemes are liable to deduct tax at source under

section 124J on all such payments to hospitals etc.

3.1, In wview of gbove, all such past franzactions between TPAs and hospitals fall within
provisions of Section 194J and congsequence of failure to deduct tax or after deducting
tax failure to pay on all such transactions would make the deductor (TPAS) deemed to
be an aggessee in default in respect of such tax and also ligble for charging of interest
under Section 201 (1A) and penalty under Section 271C.

4. Congidering the facts and circumstances of the class of cases of TPA= and insurance
companies, the Board has decided that no proceedings u/s 207 may be initiated after the expiry of
six years from the end of financial year in which such payment have been made without deducting tax
at source ete. by the TPAs. The Board is also of the view that tax demand arising out of Section '207
(1) in situations arising above, may not be enforced if the deductor (TPA) satisfies the officer in
charge of TDS that the relevant taxes have been paid by the deductee assessee (hospitals etc.). A
certificate from the auditor of the deductee assessee stating that the tax and interest due from
deductee aszeszee has been pald for the asgessment year concerned would be sufficient compliance
for the above purpose. However, this will not alter the lighility to charge interest under Section
20101A) of the Income Tax Act till payment of taxes by the deductee assessee or liability for peralty

under Section 2710 of the Income Tax Act as the case may be.
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B The contents of the circular may be brought to the notice of officers and officiale working
under you for strict compliance.

Hindi version will follow

8d/-
(Ansuman Pattnaik)
Director (Budget)

Copy toi-

i The Chairman, Members and other offices in CBDT of the rank "of Under Secretary and
ghove.

2. All Chief Commissioners and Director Generals of Income Tax.

5 100 copies to DIT (PR, PP & OL) for printing in the quarterly tax bulletin and far circulation as
per their usual mailing list.

4. DIT(TDS), DIT (Recovery), DIT (System), DIT (DOMS), DIT (Vigilance) and DIT (IT).
5. AICIT (TDS).

6. The Comptroller and Auditor General of India (40 copies).

7. GuardFile.

8d/-
(Ansuman Pattnaik)
Director (Budget)

Appeals pending with CIT and CESTAT
2014. SHRIMANOHAR JOSHI: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that & large number of appeals are pending for disposal with the CIT
ppeals ) and also with the Customs, Excise and Service Tax Appellate Tribuna &
A I d &l ith the Ci Exci d Service Tax Appellate Tribunal (CESTA

(b) ifso, the details therecf;

(c) the reasans for such pendency;

(d) the total revenue involved therein; and

(e} the steps being taken by Government to expedite disposal of these cases?

THE MINISTER OF STATE IN THE MINISTRY CF FINANCE (SHRI 8.5, PALANIMANICKAM) :
(a), (b) and (d) Yes, Sir. The number of cases pending with CIT(Appeals) and CESTAT is as
under:

Mao. of cases Amount invalved (Rs. in crores)
CIT (Appeals) 1,863,071 2,05,963.81
as an 30.711.2009
CESTAT 46,930 371,136.91

as on 1.1.2010
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